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No. 46] “HYDERABAD, WEDNESDAY SEPTEMBER 24, 2003

ANDHRA PRADESH-AC.TS, ORDINANCES AND
REGULATIONS Etc,

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on.the 23rd- September,
2008 and the said assent is hereby ﬁmt published on the 24th

 September, 2008 in the Andhra Pradesh Gazette for general

information:- _ _
ACT No. 32 OF 2008
AN ACT TO: PROVIDE FOR THE ESTABLISHMENT
OF UNIVARSITY OF LAW IN THE STATE AND- FOR

MATTERS CONNECTED THEREWITH AND
lNClDENTAL THERETO ‘

Be it enacted by the Legislatureof the State of Andhra
Pradesh in the Flfty-mnthYear of tha Repubhc of India as
follows:~ ~* . : .

‘ .‘mx.; .
A.194~% :
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CHAPTER 1

PRELlMINARY o
332“ 1. (1) Thls Act may b,B ¢alled the Andhra Pradesh
extent  University of LawAr‘L 2008
zgrimen- (2) It shall ex'tEHd to the \nthIE of the State of Andhra

cement. Pradesh.

(3) It shall be deemed to have come into force on
the 9th July, 2008 ' B

Defini- 2. 1n this Act-unless the context otherwise requires:
tions

() “Academlc Counc:tl" means the Academlc
Councﬂ of the UnlverSIty |

(ii) '*Cha'n_eéfllér'” means the Chancellor of the
University; |

(iii) “Executlve Council” means the Executlve
Council of the University; |

(iv) “General Council” means the General Council

of the University;

(V) "Government ‘means thé State Government
of Andhra Pradesh |

(vi) “Prescribed” means prescribed by statutes or
regulations;

(vii) “University” means the Andnre Pradesh
University of Law established under section 3.
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CHAPTER - Il
THE UNIVERSITY

3. (1) There shall be established a University called
the Andhra Pradesh U niversity of Law with its headquarters
at Visakhapatnam. The campuses of the University shall
be located at Nizamabad and Kadapa and at such other
places as may be decided by the General Council.

(2) The University shall be a body corporate having -
perpetual succession and a common seal and shall sue
and be sued in the pame of the Registrar of the University.

~ 4. The Objects of the University shall be -

(i) To provide quality multi-disciplinary education
in legal studies, keeping in view the demands of the global
economy and the needs of the domestic society;

(if) To evolve and impart comprehensive legal
education at all levels to achieve excellence;

(iii) To organize advanced. studies and promote
research in all branohes of Law;

(iv) To disseminate legal Knowledge and legal
process and their role in national development by organizing
lectures, seminars, symposia, warkshops and conferences.

(v) To promote oultural legal and ethical values
with a view to promote and foster the rule of Iaw and the
objectives enshrined i in the Constitution of Indra

(vi) TO | rmprove the ab:llty to analyse and present

- for the benefit of the publlc contemporary rssues of pubhc

concern and their Iegal lmplroatlons

(vn)To publlsh perrodrcals treatrses s*udy books

to law and apphed studies;

Establish-
ment of
Univer-
sity of
Law.

Objects
of the
Univer-

sity.
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Powers
and

(vm) To hold examinations and confer deg rees and
other academic distinctions:

(ix) To promote legal awereness for achieving

~ social-and ecenom.e justice for all;

(x) To undertake study and trarnrng OJeets relating
to law, legislation and judicial institutions: '

(xi) To promote inter disciplinary study of Law in
relation to management, technology, International Co-

| Operation'end devélopment;

(xii) to develop in the students and the research
scholars asense: of respon3|bllrty to serve society in the
field of law by developrng skills in regard to ‘advocacy, legal
services, Ieglslat:on parllamentary practlce law reforms
and such other matters to make law and legal processes
efficient instruments of: secral development; and;

(xiii) to do all euch things as are incidental,
necessary or conducive to the attainment of all or any of
the objects’of the University.

5. The University shall have the following powers and

firetians perform the fellewrng functions, namely:-

of the

University.

(i) To admrn’rster and manage the University and
all such centers for study research education and

~ instructions-as are. necessary in furtherance of the objects

of the Unrver3|ty

~ (i) To provide for Instructlen in aII branches of
knowledge or learnrng pertalnmg to !ew and such allied

subjects as the Unlve"sny may deem ft

(iii) To make provrsren for research and for
advancement and dissemination of knowledge of law;
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(iv) To institute degrees, titles. diplomas,
certificates and other distinctions: |

(V) To hold examinations and to confer degrees.
titles,, diplomas and other academic distinctions on persons
subject to such conditions as the University. may determine
and to withdraw any such dégrees, titles, diplomas and other
academic distinctions subject to such conditions as the
University may determine:

(vi) To confer honorary degrees or other distinctions
in such manner as may be allowed in regulations;

(vii) To fix, demand and receive fees and other
charges as may be prescribed:

(viii) To institute and maintain halls and hostels and
lo recognize places of residence for the students of the
University and to withdraw such recognition accorded to
any such place of residence: |

(ix) To establish special centers specialized study
centers or other units for research and Instructions as are

in the opinion of the ‘University necessary to further its
objects;

(x) To s_j_Uper’vise and ric;ntrol the residence and to

-regulate the discipline of the students and employees of

the’!’_Jﬁniver_*s_i_ty_.g:rjg-_tg',m___a,ke arrangement for. promoting their
health and general welfare: |
_' (xi.)-]'o-mak_e_ SUEh _sp‘e'pial:'érra@g*tements In respect
of residence, discipline and teaching of women students:
(xii) to Crea_te acédémié; tééh'rjic:a__l .'zadm'inis‘fgrative,
ministerial and other posts and to make appointments
thereto; . : :
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(xiii) To regulate and enforce discipline among the
employees of the University and to take such disciplinary
measures as may be deemed necessary; -

(xiv) To-institute Professorships, Associate
Professorships; Assistant Professorships, Readerships,
Lecturerships and any other teaching, academic or
research posts required by the University;

(xv) To appoint persons as Professors, Associate
Professors, Assistant Professors, Readers, Lecturers or

_otherwise as teachers and researchers in the University

and as helders of similar posts;

(xvi) To institute and award fellowships,
scholarships, prizes and medals;

(xvii) To provide for printing, reproduction and
publication of research and other works and to ‘organize
exhibitions;

(xviii) To sponsor and undertake research in all

-aspects of law, justlce and social development

(xix) To coeperate with other organizations in the
matter of education, training and research in law, justice,
social development and allied subjects for such purposes
as may be-agreed upon‘on such terms and condltxons as
the University may from time to time-determine;

(xx) To cooperate with mstlt'utlons of higher
learning in any part of the world, having Db]ECtS wholly or
otherwise similar to those of the University by exchange of
teachers and scholars and generally in such manner as
may be conducwe to the common objects;

(xxt) To regulate the expen‘dlture and to m'a'hefge
the accounts of the University;
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(xxii) To establish and maintam within the premises

of the University or elsewheres such schools, colleges study
Halls as the University may consider necessary and to

adequately furnish the same and to establish and maintain
such libraries and reading rooms as may appear convenient
or necessary for the University;

(xxiii) To receive grants, subventions,
subscriptions, donations and gifts for the purposes of the
University consistent with the objects for which the University
Is established:

(xxiv) To purchase, take on lease, or accept as
gift, or otherwise any land or building or works which may
be necessary or convenient for the purpose of the University
and on such terms and conditions as it may think fit and
proper-and to construct or alter and maintain any such
bunldmg or works:

(xxv) To sell, exchange, lease or otherwise dispose
of all or any portion of the properties of the University,

~movable or immovable, on such terms and conditions as it

may think fit and proper without prejudice to the interests
and activities of the University;

(xxvi) To draw and accept, to make and endorse,
to discount promissory notes, bills of exchange, cheques
or other negotiable instruments and negotiate with
Government of India; |

(xxvil) To execute conveyances, transfers,

- reconveyances; mortgages, leases, licenses and

agreements in respect of property, movable or immovable
|nclud|ng Government securities belonging to the University
or to be acquwed for the purpose of the Unwers:ty,




8 ANDHRA PRADESH GAZETTE EXTRAORDINARY __[Part [V-B

()O(Vlll) To appolnt in order to execute an mstrument
or transact any business of the Umvers:ty any person as it

may deem fit,

(xxix) To give up and cease from carrymg on any
classes or departments of the University:

(xxx) To enter into any agreement with the Central
Government, State Government, the University Grants
Commission or other autharities for receiving grants;

(xxxi) To accept grants of money, securities or
property of any kind or description on such terms and
conditions, as may be deemed expedient;

(xxxii) To raise and borrow money on bonds,
mortgages, promissory notes or other obligations: or
securities founded or based upon all or any of the properties
and assets of the University or without any securities and
upon such terms and conditions as, it may think fit, and to
pay out of the funds of the University, all expenses incidental
o the raising of money, and to repay and redeem any
money borrowed or debt made; -

(xxxiii) To invest the funds of the University or
moneys entrusted to the University in or upon such
securities or deposits and in such manner as it may deem
fit and from time to time transpose any investments:

(xxxiv). To make such statutes, regulations. and
other instruments as may, from time to time, be considered
necessary for regulating the affairs and the management

of the University and its properties-and to alter, modify and
to rescind them;

(xxv) To constitute for the benefit of the academic,
technical, administrative and other staff, in SUbh manner
and subject to such conditions as may.be prescribed
pension, insurance, prowdent fund and gratuity other
schemes as it may deem fit and to make such grants as it

_':"‘—':\r-‘ . S —— - i =
-
i
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may think fit for the benefit of the staff of the University and
to ald In the establlshment and support of assoclations,

institutions, funds and trusts for the: benefit of the staff and
the students of anwersrty,

(xxxvi) To delegate elt or any of its powers to the
Vice-Chancellor or any committee, Council or Board or to
any one-or more members of its body or its officers; and;

(xxxvu) To do all such other acts and any things as
the University. may consider necessary, conducive or
incidental to the ettamment or enlargement of the aforesaid
objects or eny of them, -

(1)AII teachlngs in.connection wrth degrees, diplomas
and certificates of the Unlversrty shall be conducted In
accordance with the syllabus prescribed by the Regulations.

(2) The Courses and curncula and the authorities
responstble for ‘organizing the teachmg of suckh courses
and curncula shall be prescnbed by the Regu etrons

7. No person shall be excluded from: holdmg any. office
in the University:orfrommembership of any.of the authorities
of the University-ar from- admission to.any. degree, diploma
or other distinction or. ceurse of study, on:grounds only of

religion, race, caste, sex. place of birth or any of them, and

it shall-noet adopt-or:impose-on: -any. person any test
whatsoever.ofireligious belief or-profession in order to.entitle

him to-be admitted thereto - as.a teacher or Student or to

hold-any. office therein or.to quatlfy for any degree diploma
or other dlstlnctlon or o enjoy or exerc:se any of the

privileges of the Unwersﬂy
Prowded thet -

(1) the Unwersrty may malnteln any cctlege or
institution, intended exclusively forwomen either for their
education, or for their resrdence

A-\Ty -2

Teach-
ing in
the
Umver

Univer-
sity
open to
all
persons.
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______

cotlege ferwemen members of sectaﬂyand educettenally

-:_"' ﬁhq' = e ..-i' -I- L]

che iled Gastes. Sch eduled Tribes

J.l_:t'-!L d_

and phystcalty handtéetiped persens ar, aﬂet seets on such
reg|onal basrs as may be declared by the Unwersﬂy

Chancel- 8. (1) The Chencetldr shall be appdmted hy the

lor of
the Government from amengst persons et emmence in the

Univer- field of law. L oy
sity. T S

(2) The Chancellor shall held eﬁtce ter aterm ef three
years. L . |

(3) The Chancellor when present shall presrde over
the Cenvecattons ef the Unwersrty and the' meetmg of the
General Councrl . o

(4) The Chancellor shall have the rlght to cause an
mspeotrcm to be made by such persen or persens as he
may direct, of the Umversrty its buﬂdlngs lrbrertes and

equipment and of any institution maintained by the University
and also of the exammettens teechmg and other work
conducted or done by the: UnwerStty and cause an-inquiry
to be made in like manner;in respect ef any matter connected

with the sdmrnrstratlen and finances of the Unwersnty

(5) The Chanceltor shall gwe netlce to Unwers:ty of
his intention:to cduse an tnspectlen oF: mqtnry to’be'made
and the UnlverStty' sha‘tl be entltled to- appomt a
':representatwe who shall have the rtght te be present and
be heard at slich inspection or mqu1ry R

_-"

(6) The Chanceller may offer such adwse to University
as deemed ﬁt with reference to the result of the "'tspectron

Ol' tnqmry L e
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D 'ﬁae Umversﬂy $llall comrrmmcate to the Chancellor
the actlon takgn or. proposod to be taken on such a;lvlsa

© (8) Whereithe University does not-take action to the
satistaction of the Chancellor within the'time limit fixed by
him, he may after conSIdermg any gxplanation furnished or
representatlon made oy the. UnlverSIty issue such direction
as he may think fit and the Unrversrty shall comply with such
direction.

9. (1) The Vice Chanoellor shall be an outstandlng Vice-

scholar in-law. - - T lCham:el--
or.

(2) The Vrce Chancellor shall be appointed by the
Chancellor from outof a panel of not. less than:three persons
recommended by a ‘Committee: oonstituled under sub-
section (3) T R gl

Prowded that if the Chanoellor does not approve any
of the persons so recommended he may call for fresh
recommendatlons | | |

—

(3) the oommlttee referred to in Suh-'SECtIOH (2) shall
consist of three members of whom one ahall be nommated
by the Executive Council. one by Umversny Grants
Commission and one by the: Government and the Member
nominated by the Government shall be the Convener of the
Committee: |

- Provided‘that the panel shall be prepared from out of
the oandldates who submlt thelr cutricular vitae which is
sponsored by somie reputed persons or metrtutron in the
field of law or legal profession. -

(4) The Vice Chancellor shall hold office’ for a term of
three years from the date on which he ‘enters his: office or
until he attains the, .age of seventy years which everis earller
and he shall be eligible for reappolntment
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- Provided that the Chancellor rmay fequite the Vice
Chariséilot after is térm has éxpired to dontinud in office
for suich period:of not exceeding a total period of one year

as may be specified by-him. . -

" (5) It shall be competent for the Charicelor to accept
_the resignation of the Vice-Chancellor. ~ N

(6) the emorlumen'ts! and :otiher conditions of service
of the Vice-Chancellor shall be as prescribed by regulations.

_ (7) If the office of the Vice-Chancellor begc{mes vacant
due to death, resignation or otherwise.or if he is unable to
perform his duties due to ill-health or any 'other cduse, the
Chancellor shall'have the authority to appoint a person to
performithie functions of the Vice-Cha ncellor-until the new
Vice-Chancellor assumes his office or until the existing
Vice-Chancellor attends to the duties of his office, as the
case maybe.

(8) The Vice-Chancellor shall be the academic head
and the principal executive officer of the 'Ur]iversify and shall
exercise general control over its affairs. He shall be a whole-
time ‘officer ofthe University. He shall ,—

(i) ensure that the provisions of this Act, statues and

requlations are duly implemented and he shall have all
nowets as aré necessary for that purpose;

(i) convene the meetings of the- General Councll,
Executive. Council and the Académic Coungil and shall
perform *alkl'other-ac_ts as may be necessary to give effect
to the provisions of this Act;

- (iii)-preside over the meetings of the Generél Councll
in the abseénce of the Chancellor;
(iv) have all such powers é"s'éré neoessary for proper
maintenance of discipline in the University;
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| " (@) Whers, in the opinion of 'thd"\flca-Chéncél|or an
emergency requires immediate action, he shall take such
action as he deems. necessary. and shall report the action

so taken for confirmation in the next meeting of the authority
which in the ordinary course would have dealt with, with

the matter.

(10) The Vice-Chancellor shall not be removed from
his office except by an order of the Chancellor passed on
the ground of willful omission or refusal to carry out the
provisions of the Act or abuse of power vested in him and

- after due inquiry conducted in the manner prescribed.

CHAPTER -l
AUTHORITIES OF UNIVERSITY
10. The following shall be the authorities of the University:- Authori-
| | o r | ties of
(i) The General Council; the
o - . - * Univer-
(i) The Executive Council; sity.

(iii) The Academic Council;
(iv) The Finance Committee;
(v) Planning and Monitoring Board;

(vi) such other authorities as may be declared by the
University by the Regulation to-be the- authorities of the
University.

‘ILThe_ General Council shall be the ApexAuthority_ of General
thexUniversity. Council.

12. (1) The General Council of University shall consist Constitu-

of the following. members namely ;- tion of
General
(i) Chancellor ) Council.

(ii) Vice-Chancellor ;
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—— _— __my —— _—

(Iii) D:rectors of Campuses establlshed under this Act

(iv) Two sitting or retired Judges Q‘f-thé High Court of
Andhra Pradesh','nomin_atéd by the Chancellor :

(v) Chairman, Bar Council of India ;

. (vi)Amember of the Bar Council of India representing
the State of Andhra Pradesh

(vii) Chair-person of University Grants Commlssmn
or his nominee ; |

(viii) Advocate General of the State of Andhra Pradesh;

(ix) Chairman, Bar Council of Andhra Pradesh or his
nominee :

(x) Two eminent persons in the dis_ciblines of social
sciences and humanities nominated by the Chancellor ;

(xi) Two eminent persons in legal or educational field
nominated by the Chancellor;

(xii) Chairman, the Andhra Pradesh State Council of
Higher Education ;

(xiit) Four Ex-officio members whom one shall.be in
the rank of the Chief Secretary to Government and three
members in the rank of Secretary to Government each one
from Law, Finance and Higher Education Dep,artm_ents
_ y T F
(2) (i) Where a person has become a member of the
General Council by reason of the office or appomtment he
holds, his membership shall terminate when he ceases to

hold that office or appointment ;
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(n) the term of the office of the ndmmated members
of the General Coungll other than Ex-Officio members shall
be three years;

(i) A member of the General Councrl shall cease to
e a'member if he reelgns or becomes unsound mind or
becomes insolvent or is convicted of a criminal offence
tnvelvmg meral turpitude;

(iv) A member of the General Council may by writing
addressed to the Chancellor, resign his office and such
resignation shall take effect on the date it is accepted by
the Chancellor; |

(v) any.vacancy in the General Council shall be filled
by nomination by the respective nominating authority and
on expiry of the period of vacancy and such nomination
shall cease to be effective.

13. (1) The "Gen‘eral Council shall have the following
powers namely,-- |

(i) to formulate and rewew the broad pcIICIes and
programmes of the Unlversrty and suggest measures for
the development of the: University ;

(ii) to direct the Executwe Council to take such steps-

as are necessary for achlevmg the objects of the University;

(iif) to conSIder and pass resolutlon on. the annual

report, financial estrmates and audlt reports of the: acccunta |

of the Unwersdy :

(iv) to exercrse such ether pewers as |t may.deem
necessary - fer the performance of functlons and
administration of the Unwersrty |

(2) The General.Coungil Shall.trneet atleast once:in a
,year and annuaJ meetmg cf the General Ccuncnl shall; be

Powers,
functions
and
meetings
of
General
Council.
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Execu-
tive
Council.

Constitu- -

tion of
the -
Execu-

tive
Council.

held on a date to be f xed by the Executive Cduncrl or by
the Vice Chancellor in ccnsultatlon with the Chanceilpr

(3)A report of the working cf the University durrng the
previous year together with the statements of receipts and
expenditure, the balance sheet as audrted and the f nancral
estimates for the next financial yearshall be presented by
the Vice-Chancellor to the General Council at its. annual

meetrng

(4) Meetmgs of the General Council shall be called by
the Chancellor or by the Vice- Chancellor erther on his.own
or at the request of nct Iess than ten members of the

'General Ccunc:l

- (5) Fcr every meetnng of the Generat Ccuncrl fcurteen
days notice shall be given.

(6) One third of the members existing on the rolls of
the General Council shall form the quorum, .

(7) Any urgent acttcn if required, the Chairman may

with the approval of the majority of the members of the
General Council, permit the business to be transacted by
circulation among the members-of the General Council.
The report of the action - so taken shall be placed before

the next meetlng of the General Council.
A

- 14, The Executrve Cduncﬂ shall be the chief executive
authonty of the Unrversrty and-as -such shall have all | powers
necessary to: administer: the University subject te the
provisions of this Act and the statutes made thereunder
and may make regulations for that purpose and also with
respect to matters provided thereunder

9. (1) The EXxecutive Ccuncrl shall ccnsxst of the
fdllcwrng ‘members namely, '

(i) the Vice- Chancetlcr of the Unwersrty

(i) Directors of Campuses established under this Act
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- (i) a'member of the General Councrl who Is a sitting
or retired Judge nemlneted by the Chancellor

(iv): Chairmm the Andhra Pradesh State Council of
Hig her Educatlon .

(v) ’memeber of the.:General Ceuncrl who s an
emment Iegal persen to: be nemlnated by ihe Chancellor;

(w) Secretary to Govemment Legal Aﬁalrs Law
Department 5

(vn) F’rlnCIpaI Secretary to Gevemment Finance
Department .

(vm) twe Professors of Law outside the University
nominated by the Vice- Chanceller

(ix) three Teachers nemmated by the \flce-Chanceller
of whom-one should be from amongst Heads of
Departments, one from Professors -and one from
Associated Professors by rotation for a period of one year.

16.-(1).The term of office of the -Members of the Term of

Executive Couingil shall be three- years. | Office of
Members

(2) When a persen becomes a member of the of the
Executive Coungil by virtue of his office; he shall cease to Execu-

tive
be euch member if: he ceases to- hold hIS oﬁ" ice. Council.

(3) When a person is nomlnated as a member of the
Executive Ceuncnl he shall ceased to be such member if
his nemlnatlon of such membershlp is withdrawn by the

nomlnatlng persen

(4)Amember of the Executwe Ceunc:l shall cease {0
be a member ifhe,- »

(a) tenders his reagnatuon and such resrgnatlon S
accepted;; - L R e 2t R

(b) b-eeefﬁ'es ﬁ'ﬁeauﬁai mind and stands so declared
by a competent Court;
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(c) becomes.undischarged lnselvent

(d) | has been convlcted for an offencetnvolvlng moral
turpitude. | g

',.- .

(5) A member of Executwe Counc:l etherthan the Ex-
officio member may resign his office by létter: dddressed
to the Vlce-Chanceller and-such resignation shall take

effect asisoon: as It has: been accepted by him.

( )Any vacancy: in the Executwe Council shall be filled

'by nomination by respectlve nomlnatlng authonty and on

expiry of the period of vacanmes such nemmatton shall
céase to be effectlve R

1L, The Executwe Councn shall have the followmg

5powers and functlons -

(1) To constltute a Selectlon Commlttee headed by

,the V‘ce-Chancellor to recommend the names of three

;;;;;;;

the UnlverSIty

(2) tocreate: teachmg, admmlstratwe and ‘ministerial
posts, to determme themntmber-and em@lﬂments of stich
posts;-to. Speclfy quahf catlensﬁer*such posts and to
appomt persons: to; such hposts on: auch terms and
c:ondxtlens of &, semce as may;be prescnbed by regulat:ons

- - g =

in thlS behalf orte delegate the powers ‘of appemtment to

such’ authorlty or oﬁ‘cer as. the Executtve Coungil may, by
resolutlon specnfy elther generally or Spemﬁcally

Provided that the Executwe Counc:l shall net appomt

- teachers wnthout corsndenng the recommendatlons of the

Academic Council with regard te numbers quallﬂcatlons
and emoluments |

Provided fu'rth r that it shall not be necessary fer the
Executive Councﬂ to obtam the recemmendatlon of the
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Academlc Councll to appoint a persen on the fellewmg R
pests namely:-

(a )any supernumerary pest or
" (b) Prcfessor ef emlnence

(3) tor menege and regulate the finances, accounts,
investments, preperty, business\and all other-admiinistrative
affairs of the: U_nwers_lty and, -for that-purpose, to appoint
such person or agency as it may thinkfit;

(4) to invest any money. belengmg to the University,
including any unapplued income, in-such stock, funds,
shares or securities, as it- may think fit, or to invest in the
purchase of lmmovable property

(5) to transfer or acqunre any mevabte or immovable

property on behalf of the Unwersrty

(6) fo. enter lnto vary, carry out er cancel contracts on
behalf of the Un;_gererty and to appoint such officers as it
may think fit for that ﬁUrpese'

(7)to provide bunldlngs premises, furniture, apparatus
and othermeans required for carrying out the functions of
the University;

(8) te appomt =examtners and mederaters to fi X their

-----

Academlc Councll

(9) te select a:common seel fer the University and te
prowde ferthe custedy of. the seal; and

(10) te exerc.se such other powers.and to perform
such ether duaes as may-be 'cenferred or,xmpos_ect on it by

i N

or under th._f_: Act.



20 ANDHRA PRADESH GAZETTE EXTRAORDINARY [Part IV-B

Meetlngs
of the
Execu-
tive
Council.

Acade-
mic
Council.

Constitu-
tion of
Acade-
mic
Council.

18. (1) The Execuhve Coungcil shall meet atle'aet once

in four months and ‘notléss thaf fiftae - deys*nduce shall
be given of such meetings. A

(2) Meeting of the Executlve Couniir shé’il be cal!ed by
the Registrar under instructiorfs: 6f the: VicexChancéllor or

at the request. of not less than.. frve,{members of the

Executive Council. -

(3) Six’ members of the Executwe Ceuncrl shaII form
quorum at any meeting SRR NS - SR

(4) Every meetlng of the Executrve Ceuncﬂ shall be
presided over- by. the:Vice ‘Chancellor: and in:his absence

by a member chosen‘by: the members present

(5) If urgent actlen by the Executwe Council becomes
necessary, the \fce Chanceller ‘may:permit-the business
to be fransacted by crrculatron of the: papers; to the membrs
of the Executwe Councrl The decrsren 0. taken shall not
be valid‘unless: agreed te*fby a majonty of-hie’ memhers of
the“Exécutive’ Ceuncﬂ Such '*decrsron sh‘aﬁ be farthwith
intimated to all the members’ of the' Exechtwe Caunicil: 1n
case.the Executwe Councrl farls to take -a.decision the

matter shall be referred to the Chancellor whose dec:sron
shall be final.

19. The Academrc Council shall be the academrc body
of the Unwersrty It shall have powers to control regulate_

-F....i‘ﬁ

and maintain the standards of mstructron educatlp_n and

examination of the Unwersnty and adwce the Executrve
Council on academic matters. csipe

20. (1) The Academlc COUHL,II shalt consrst of the
following persons, namely- -

(a) The: Vlce—Cnanceller who shall be:—the Chalrfnan
(b) Director of Carrpuses establlshed un'der this Act.

(c) One sitting or retired judge of the Andhre Pradesh
High Court nomrnated by the Chancello
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(d) Two persons from amongst educatlonlsts of repute
of men of lattérs or members of the legal professlon or

eminent public men, Who are’nof iR’ fhe serwce of the

Unwersnty nemmated by thezChancellor; .

(e) A nomlnee of Bar Councn of India representmg the
State of Andhra Pradesh

—.(f).A nominee of the Bar. Councxl of Andhra Pradesh:
"(g) Anominee of the University Grants Commussnon, ,

(h)All Proféssors-of the University other than the Heads
of the Department;-

(|)AII the" Heads of the Department

(j) Two members of the teachmg staff one each

respectwely representmg the Assocnate and Assistant
Professors of the University, -nominated by the Vice-
Chancellor for the terms specified:

(k) One Dean of Law Faculty of any other University
established by law in the State by rotation to be nominated
by the Vice-Chancellor.

(2) The term of the" membérs other then Ex-officio
members -shall be three years., |

21. (1) Subjéct to the provisions of the Act, Statutes
and Regulations and overall supervision of the Exécutive
Council, the Atademic Council shall manage the academic
affairs.and matters in the Unwersnty and in partlcular shall
exercise.and perform the following powers and functions
- namely:

(i) To report on any matter referred or delegated to it
by the General Council or the Execuuve Couml

(ii) To make recommendationsto tie Exe utwe Council
with regard to the creation,.aboiition or classification of

= e+ i - -y .- . - Z
1 s . % "
1. L = a7

Powers,
functions
and
meetings
of the
Acade-
mic
Council.




22 ANDHRA PRADESH GAZETTE EXTRAORDINARY _ [Part[V-B

teaching posts in the University and tha emoluments |
payable and the duties attached thereto;

(iii) To formulate and modify or revise schemes for the
organization of the faculties, and to assign to such faculties
their respective subjects and also to report to the Executive
Council as to the expediency of the abolition or sub-division
of any faculty or the combination of one faculty with another;

(iv) To recommend arrangements for the instructions
and examination of persons other than those enrolled in
the University;

(v) To pmmote research under the University and to
require from time to time, reports on such research;

(vi) To consider proposals submitted by the faculties;

(vii) To suggest policies for admissions to the
University;

(viii) To recommend recognition of diplomas and
degrees of other Universities and institutions and- to.
determine theireguivalence in relation to the certificates,
diplomas:and:degreesof the University,

(ix) To fix suibject to ‘any conditions :accepted by the
General Council, ‘the time, mode and conditions of
competition for Fellowships, Scholarships and-other prizes
and to recommend for the award of the.same;

| (x) To make recommendations to the Executive
Council in'regad to the appointment of examiners and-if
necessary their removal and fixation of their fees,
emoluments and travelling and other expenses;

(xi) To recbmméhd arrangm'énts for the conduct of
examlnatlons and the date for holding them;

(xii) To declare or review the result of the various
examinations or to appoint commtﬁees or officers to do
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so, and to make recommendations regarding the
conferment or grant of degrees, honours, diplomas,
Itcences titles and marks of honeur

(xili) Te recommend stipends scholarships, medals
and prizes and to make other awards in accordance with

the regulations and such ether conditions as may be
attached to: the awards; -

(xiv) To approve’ or revise llsts of prescribed or
recommended text books and to publish the same and
syllabus of the prescrlbed courses of study;

(xv)To’ approve such ferms and registers as are from
time to time; reqmred tay the Regulatlons and"

(xw) o p_erfqrm in’ retatlon to-academic matters, all

such dutues and to do all such acts as'may be: ‘necessary

for the pmper can'ymg of the provisions-of this’Act and the
Regulations made thereunder

2 (l) The Academlc Councrl shall meetas ef'ten as may

be necessary, but net Iess than two t:mes dunng an
academic year

(if) One half ef the exrstung members of the Academic.

Council shall ferm the quorum fer a meetlng of the Academic
Council; e ESa T -

(m) ln case ef d|fference of opmlon among the
members the epmlen of the majorlty shall prevail:

(iv) Each member of the Academic Councrl including
the Charrman of the Aeedemtc Coungil, have one vote and
if there be an’ equahtv of votes on any question to be
determined by the Academlc Council; the Chairman of the
Academsc Ceuncll er as the case may be, the member
presiding overthe meehngs shall in eddltlen have a casting
vote; |
) (V). Every meet:ng ef the Acedemlc Counctt shall be
presided over by the Vice-Chancellor and in his absence
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by a member ohosen in‘the meetlng to preSIde on ‘the
occasion; -

(vi) If urgent action by the Abademlc Council becornes
‘necessary, the Chalrman of the Academlo Council may
permlt the business to be transacted by the mrculatlon of

“papers 16 the members of the Academlc Councll The
decision taken shall not be valid unless agreed to, by -

-majority of the members of the Académic Council. The

“decision so ‘taken' shall forthwith be mtnmated to all the
members of the Academic Council. In case the Academic
Council fails to take demsmn the matter shall-be referred
to the Chance_llor whose-decision shall be final.

Finance 22. (1) T_hre,F-in_ance Committee shall consist of the

AT followi bers:-
mittee, OWOWIG TROMOBIS,

(i) Vice-Chancellor;
(ii) Registrar;

(iii) Two members to be nominated by the Executive
Council from among its members.

(2) The Term of Members of the Finance Committee
shall be three years.

(3) A Member shall cease tobe a member of Finance
Committee if he ceasesto be a member of.the Executive
Commlttee orif he ceases to hold the past of Vice

Chancellor

. (4) The powers and functlons of thn Fmance Committee
shall be as follows | -

(8 )to examine and scrutinize the annual budget of thel
University=and-to make: recommendatlons in flnanclalf
matters to the Executive Council. ’

(if) to consider all proposals for new expenditure arfd
to make recommendatlons to the Executwe Councul
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(ii}) to consider periodical statement of accounts and
to review the finances of the University from tims to time
and fo consder re-appropriation statements and audit
reports and to make recommendations to thé Executive
Council; -

-, "y "IJ'M"‘H**' “n.fr-.}'..";\‘.', L RN W

(iv) to give its views and to make recommendations to
the Executive Council on any financial matters affecting the
University either on its own motion or on reference from the

Executive Council or the Vice-Chancelior.

() The Finance Committee shall meet at least thrice
in ever year. Three members of the Finance Committee
shall form the quorum for a meeting.

| (6,) The Vice-Chancellor shall preside over the meeting

shall preside. |
23, (1) There shall be a Planning and Monltonng Board:-FManning .+
« .+ ~consisting of, - - and
(I)VICE-: Ch ancellor(Chalrman) Ing&do e
Board: -

(u) Director of Campuses established under this Act;

(m) Four Members among the Heads of Departrnentsf | ;
Unwersuy Professors nominated by the Vice-Chancellor:

(iv) Two eminent legal Scholars nomlnated by the Vice- -
~ Chancellor. |

( )A nominee of the umvﬁssrty Grants Commlssmn

(w)A Member of Bar Councnl of India rEpresenttng the
State ofAndhra Pradesh

(2) The Board shall be the F’rmmpal Planning and
Reviewing Body and it shall also -arrange -for- periodical -
monitoring and development programmes in teaching and- -
research in the University.

R

A- 1A=y "
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CHAPTER - IV
~ OFFICERS OF THE UNIVERS!
Gificers - 24, The following shall be the Officers of the Uniwrsi‘iy;_

af the
Univer- (i) Director of Campus,

(i) Registrar;
(iii) Heads of the Departments;

(iv) Such other officers of the University as may be
declared by the regulations to be officers of the University.

Director 235. '(1) There shall be a Director for each campus who
gf shall be appointed tv the Chancellor from & panel of names
am- -

recommiended by the Executive Council in such manner

puses. _
as may be prescribed. -
(2) The terms and conditions of appointment of Director
shall be such as may be prescribed.
Powers 26. The Director shall,-
and |
ggt‘es (1) exercise general supervisicn and control over the
Diractor. affairs of campus.

(2) he shall be respansible for imparting of instruction
and maintenance of discipline in the campus.

(3) exercise such ather nowers and perform such.other
duties as may be prescrined.

Registrar. 27. (1) An academician shall be appointed as Registrar
by the Chancellor an the recommendation of the Selaction
Committee constituted by the Executive Council and haaded
by the Vice-Chancelior on such terms and conditions of
service as may be specified subject to the provisions of
Statutes and Regulations. |
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(2)(i) The Registrar shall be. Ex-OfF oto Secretary of all
the authorities, oommlttees and other bodies of the
- University and shall also be the Convener of allthe meetings.

He shall note and malntaln the mlnutes of meettngs

(if) The Reglstrar shall be the prmorpal adjutant of the
Vice-Chancellor in allmatters pertalntng to the administration
of the Umvers#y The Exeoutwe Councﬂ may entrust to him
special responsnbtllttes and powers

(m) The Regtstrarushall have the power to appotnt with

-----

mcludtng employees of last grade servroe and contmgent
staff, in pursuance of the- recommendattons of the Selection .
Committee- appolnted for that purpose in the prescribed
manner. He.shall be the .competent authortty to take
disciplinary action against such employees in accordance

with such procedure as may be presorlbed

(iv) The Registrar shall oomply W|th all directions and
orders of the Exeoutwe Council and Vtoe—Chanoellor

(v) The Reglstrar shatl be the oustodran of records,
common seal and ‘such other property of the University as
" the Executive Councrl shall commit to his charge.

28. (1) There shall be Heads of the Department for Heads

each subjéct or faculty in the Unwersrty gfe;h:rt_

(2)The powers, functions, appomtments and.conditions ments. "
of service of.the:Heads of. the. Departments shall be such |
as may: be presorrbed by the Regulatnons

\t."t'f

29; ( 1) Subject fo: fheRegulattons made for the purpose, Other
every:offi icerar: emptoyee ot the Uqrvemltyahall be appomted | zhﬁé‘:ﬁ’?
in accordance wlth g wntten contract whloh shall be lod ged

..... ~ emp-
with the Unwerarty, and a copy- ther fsh“att be furnrshed to loyees
the offit icer or emptoyee uoncerned - -~ ofthe

TETER T i ;- .~ - Univer-
sity.

A-\94-53:
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Selec-
tion
Com-
mittee.

Statutes
and
Regula-
tions.

(2) Any drspute arrsrng ‘out- of a contract between the
Unwersrty and’ any of its eﬁ‘ cers -or employees sha|l at the
request of the ofﬁcer or the employee concorned or at the
instance of the UHIVEI'SI'[“ be referred to a Tnbunar for
arpitration: consrstmg of three members appolnted by the
Executive Council as may be prescnbed by the Regulatrons

30. The Executive Council shall constltute varlous
selectron commlttees for appomtment to the posts of
offloers teaohmg and non-teachmg staff moludmg
employees of Iastgrade service and oontmgent staff The
procedure for appomtment of members of Selection
Commrttee and ‘the procedure to ‘be adopted by the
Committees shall be suoh as may be prescrrbed by the
Regulatlons | |

31.(1) The first Statutes of the Unwersrty shall be made
by the Vice- Chancellor with the approval ¢ of the Chancellor.
They shall be placed before the General Councrl at its first
meeting, which may adopt them W|th or without
modlfrcatrons Subsequent amendments or modn’ cations
in the Statutes shall be made by the Exeoutwe Council wrth

- the approval of the General Councrl

(2) The First Regulatlons of the Unwersrfy shall be

" made by the Vice-Chancellor wuth the approval of the
.~ Chancellor: Itshall be placed before the Executlve Council

at its*first: meetmg, Wthh may adopt wrth or without

- modr‘r’ catlons ‘Subs equent amendments or modlf cations
. inthe regulatnons shall be made by the Exeoutwe Counorl

- anditshallbe reported o the General Council.
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32. Notwithstanding anything in this Act and the Statutes,
the first Vice Chahc_ellor and the ﬁrst.‘_Re'gIs_tra_rnshall be
appointed by the.Government and their salary and
conditions of service shall also be fixed by it. Each of the
said officers shall hold office for a term, fixed by the
Government but not exceeding fiveyears. =

33. The terms and conditions of service (including
contract service) and the redressal of grievances relating
thereto, of teachers, officers and employees of the University
shall be such as may be prescribed by the regulations.

'FINANCE

34.(1) The U niversity shall establish a fund to be called
the University Fund. | |

CHAPTER - V

(2) The following shall form part of, or be paid into,
the University Fund namely:-

(a) all contributions or 'gr'ant_s made by the State
Government, the Central Gdﬁ.{émmeht,; the-Bar Council of
India, the Bar Council of Andhra Pradesh and the.University
Grants Commission; |

(b) the income of the.University- from all sources

including income from fees and charges;

(¢) all income or money from trusts: bequests,
donations, endowments, subventions and other:grants.

(3) The University fund shall at the discretion of the
Executive Council, be kept in a Scheduled Bank as defined |
in the Reserve Bank of India Act, 1934 or.in a correspond ing
new bank constituted under the Banking Companies

Vice-
Chancel-
lor and
first

Registrar.

Terms
and
condi-
tions
of
emp-

loyees.

Univer-
stiy
Fund.
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(Acquisition-and Transfer of Undertakings)Act, 1970, and
the ‘Banking Companies (Acquisition ;and Transfer of
Undertakings)-Act, 1980, or may. be invested in such
securities authorized by-the Indian Trusts Act, 1882.

(4) The University Fund may be expended for such.
purpose of the University and in such manner, as may be

~  prescribed by regulatxons

Annual 35, (1) The Annual accounts of the UnwerSIty shall be

2‘(‘1’3"”"& prepared under the directions of the Executwe Council.

financial (2) The Executive Council shall prepare before such
date as may be prescnbed by regulations, the annual
financial estimates for the ensuing year and place the same
before the General Council.

(3) Where an expenditure in excess of the amount :
provided in the budget is reqmred to be incurred, the
Executive Council may, for reasons to be recorded in
writing incur expenditure subject to such conditions and
restrictions as may be prescrlbed by the regulations and a
report of such excess expenditure shall be made to the
General Council at its next meeting.

(4) The eceounts'- of the University.shall be audited by
the auditors appointed by the Executive Council:
Provided that the State Government may, whenever

it considers necessary, direct that audit of the accounts of
the University, including the institutions‘managed by it, shall
be audited by such auditors as it may specify.

(5) The accounts tegether with the audit report shall
be placed before the Executive Council and shall also be
submltted to the State Government o

(6 )The annual accounts and twe Financial Estimates
. shall be’ considered by the General Council atits annual
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meeting. The General Coundil méy pass resolutions with
referance thereto and commumcate the. same to the
Executive Council, which shall take them into consideration

and take such action thereon as its things fit. The Executive
Council shall inform the General_ Council at its next meeting
of the action taken by it or its reasons for taking no action.

36. (1) The Execuﬂ\é Coﬁhcn shall.prepare the
annual report containing such partlculars as the General
Council may specify, covering each financial year, and shall

be submitted to the General Council on or before such date

as may be prescribed by regulations. The General Council
shall consider such report and may pass resolutions thereon
and the Executive Council shall take such action in
accordance with the resolution. The action taken by the
Executive Council or if no action is taken, the reasons for
taking no action shall be communicated to the General

Council at its meeting.

(2) The Copy of the annual report along with the
resolution of the General Council thereon shall be submitted
to the State Government; The State Government shall lay
the same before the State Leglslature at its next session.

CHAPTER Vi
ENROLMENT AND DEGREE

37 (1) No student shall be enr‘olled as a student of the
Umversnty, unless be POSSEess such quallf ications as may
be prescribed by the regulations.

38. A student of the University shall study on such
terms and conditions as may be prescribed by the
regulations.

Annual
Report.

Qualifi-
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for
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Honorary 39. The General Council may, on the recommendations
degree. of not less than two-thirds of members of the Academic -
Council, confer by resolution, honorary degree or academic
distinction, on person who has emment attalnment and

posnllon

With- 40. (1) The General Council may, on the

drawal - recommendation of the Executive Council, withdraw any

gfegree . distinction, degree diploma or privilege conferred. on, or

or granted to any person who has been convicted by a court

diploma. of law for an offence involving moral turpitude or if he has
been guilty of gross misconduct, by a resolution passed by
majorty of the total membership of the General Council and
by a majority of not less than two-thirds of the members of
the General Council present and voting.

(2) No action under sub-section (1) shall be taken ’_
against any person unless he has been givenan op_portumty
to show cause against the action proposed to be taken.

(3) The resolution'so passed by the General Council
shall take effect lmmedlately and the copy of the same shall
be sent to the person concerned.

[}iSCiP- 1. (1) The Vice- Chancellor shall be the final authority
2211” for malntenance of dlSClphne among the students. of the
studer?ts Unwersxty The dtrectlons gwen by the Vice-Chancellor in

this behalf shall be complied with by the. Heads of
Departments, Schools Hostels and Instltutlons

(2) Notwithstanding anything contained in sub-section
(1), the Executive Council may, on the report of the Vice-
Chancellor, impose the punishment of debarring a student
form an examination or rustication from the college or a
hostel or an institution:

* Provided that no such punishment shall be imposed
without giving the student concerned a reasonable
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opportunity to show cause agalnst the action proposed to
ha taken against him.

42. Every employee or student of the Unlversity shall
not withstanding anything contained in this Act, have a nght
to appeal within such time as may be prescribed by the
Statutes to the Executive Council against the decision of
any officer of the University affecting such employee or
student and thereupon the Executive Council may confirm
modify or reverse the decision appealed against.

CHAPTER - VIl
SUPPLEMENTARY PROVISIONS

43. The-seats in the college shall be filled as per the
provisions of the Andhra Pradesh Educational Institution
(Regulation of Admissions) Order, 1974:

Prowded that ten peri:'eh{ of seats over and above the

sanctloned intake shall be filled with students from other
States to promote national integration. |

44 All contracts relating to the management and

administration of the University shall be expressed to be
made by the Executive Council’ and such contracts shall

be executed on behalf of the Executive Council by the Vice-
Chancellor when the value of the contract is more than

twenty lakhs of rupees and by the Reglstrar when its value-

does not exceed twenty lakhs of rupees.

45. Every Officer and employee of the University shall
be deemed to be a public servant within the meaning of

SECtIGH 21 of the Indian F-‘enal Code, 1860.
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46, No act or proceedings ef any authority of -the

University or body shall be Invalid on the grounds merely of
the existence of any vacancy.in or any defect in constitution

of such authority or body.

47. No suit, ehall be instituted -against er'othertegal
proceedings shall lie against or no damages shall be

~ claimed from the University, the: authority orofficer of the

Unisersity, in respect of anything which is in good faith done
or purported-to have been done In pursuance of this Act or
the regulatlens

48. If any difficulty arises asfo the first constitution or
reconstitution of any authority of the University after_the
commencement of this Act or otherwuse in gmng effect to
the pmwslens of thts Act as the Govemment may, by order,
make such prowsnons not mconscstent WIth the prowsmns
of this Acts as may appear to them to be necessary or

expedlent fort ceme'an_q;ﬂ;;_dlﬁ'" culty"
Provided- that ITIO Subh erder ahall be maue after eXpury |

of fi ive-years from the date'of cemmencement of this Act.

'u.'n

49. The Andhra Pratteah UntverSIty of Law Ordmance |

2008 is hereby repealed

S ecretary te Govemment,
Legal Affairs,
Law Department.
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REGULATIONS Etc.,

ACT No. 1 of 2019

AN ACT FURTHER TO AMEND DAMODARAM SANJIVAYYA
NATIONAL LAW UNIVERSITY ACT, 2008.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Seventieth Year of the Republic of India, as
follows:-

1. (1)  ThisAct may be called Damodaram Sanjivayya National
Law University (Amend ment) Act, 2019,

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. In Damodaram Sanjivayya Nationa| Law University Act, 2008
(hereinafter referred to as the principal Act), in section 8,-

() Inthe marginal heading, before the words, “Chancellor of
the University.” the words, “Visitor and” shall be inserted.

(i)  The existing sub-section (1) shall be renumbered as
sub- section (2).
Jsng [1]

Short title and
commencement,

Amendment of
Section 8.
ActNo. 32 of 2008.
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(i) Before sub-section (2), as so renumbered, the following sub-
section shall be inserted, namely;-

“(1)())  The Chief Justice of the Supreme Court of India, or his
nominee from among the sitting judges of the Supreme
Court of India shall be the Visitor of the University.

(i) The Visitor shall have the right to call for the report on

any matter pertaining to the affairs of the University and
suggest recommendations to the General Council of the

University.”.
Amendment of 3. In the Principal Act, in Section 35, for sub-section (4), the following
Section 35. ,

shall be substituted, namely,-
“(4) The accounts of the University shall be audited by the

Accountant General, Andhra Pradesh or any other auditor

appointed by him.”.
*S\;:S“fl‘zgm o 8 In the Principal Act, in Section 43, in clause (iii), after the expression

10 :

“Non Resident Indians.”, the expression “/Non Resident Indians sponsored.”
shall be added.

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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